89 = Written Auswers

aET A gar 1 5% faad s
dugral & fosy, dm f& vF
ORI X FF W &, @5E o
wqrey. et frew & fosd 2% &
foet W s AR A 9% dare

)

il ¥ wAEr @Ay Wy g A
qfF 4 arm ¥ A Mg A,
gufan “gAv” @@ ¥ Ad A
A ag arar § 67T AR aw §
WY wi sy oY swa 9 /91
st wwm B o g8 frarw o qrEdy
marar ey @t # eiile g faeni
ar foery awg wadft sravaw wgew
am § 1 owrT g Qn

Amount Advanced by LDBL to
Industries in Rajasthan

6226, SHRI BHANU KUMAR
SHASTRI: Will the DEFUTY PRIME
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) the total amount advanced by
the Industrial Development Bank of
India (IDBI) to different industrieg in
Rajasthan during the last two years;

{b) the particulars of projects for
which spplications for loan from
Rajasthan are pending with Industrial
Development Bang of Indig; and

() if not, reasong thereof?
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ZULFIQUARULLAH): (a) During last
2 accounting years, viz., 1876-77 and
1877-78 (July-June), the Industrisl
Development Bank of India (IDBI)
sanctioned total financisal assistance of
Rs. 25.19 crores and Rs 27.82 crores
respectively in respect of different
industrial units located in Rajasthan. -

(b) and (c¢). Applications for direct
financial assistance from the following
companies located in Rajasthan are
pending with the IDBI:

{Rs. in Crores)

Ausistance

Nam: of she comdany sought for

@

1. R;;:;u&? fs'pi:zgng and Weay- ik
2. Banshara Syntex Ltd. , " 115
3. Aditva Mills Ld. ., 2:50
4 J.Aipur Syntex Lad., | P 3°29
‘s, Sidiha Syntex Lid, | . g 87
6. Rijasthan Cement Lad., : 4"03
7. Vishal Chemicals (India) Led. 1-16
8. Rajasthan Udyog 4 i 0 07

9. Jaipur b-m ring and \\'ea.vmg
Mills Ll 3 51

10. Suclsj Coteon Mills Led, 2' 00

@ Tacluding assistance sought for from
other institutions,

Appointment of Directoyr of Union
Bank of India

8227. SHRI AJIT KUMAR MEHTA:
‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state:

(a) is it = fact that Mr, Chabria who
represents the officer staff in the Bpard
of Union Bank of India is himself an
executive and can an executive repre-
sent the officers in the Board of Direc-
tors and if not, how Shri Chabria
mangged to become the Director;
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(b) ia'it a fact that the Bank's Man-
agement concealed the facts of Shri
Chabria’y being an executive from the
Banking Department to get him s
representation in the Board; and

(c) if so, what action Government
propose to take against these bank
officials?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) Appoint-
ments of officer employee Directorg on
the Boards of Directors of the various
nationalised banks are made in terms
of the provisiong of the Nationalised
Banks (Management & Miscellaneous
Provisions) Scheme, 1870, Sub-clause
(¢) of clause 3 of the Scheme provides
for the appointment of an officer
employee Director from  among
employees of the nationalised banks
who are not workmen, to be appointed

the Central Government after con-
sultation with Reserve Bank. There is,
thus, no  bar to an  executive of the
bank being appolnted on the Board of
Directors.

(b) and (c). Do not orise.

Reflning and Processing of Rapeseed
inio Vanaspati and other Edible
Prodocts

6228 SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI A. R. BADRINARAYAN:
SHRI P. M. SAYEED:

Will the Minister of COMMERCE,
CIVIL SUPPLIES AND COOPERA-
TION be pleased to gtate:

- (a) whether the Canadian Oillseeds
Crushing Industry hag offered latest
technology to Indian Vapaspati manu-
‘factuzers for reflning and processing of
rapeseed into Vanaspatl and other
edible products;

(b) it so, whether the Union Minis-
try are hopeful that with the induction
of this technology the refining losses
in the Indian Industry will be consider-
ably reduced and guality of edible ofls
:ubﬂanﬂally lm'pmved :
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(c) whether any agreement has been
reached; and .

(d) if so, the details of the same?
THE MINISTER OF STATE IN THE

(SHRI KRISHNA KUMAR GOYAL):
(a) to (d). While the aitention of Gov=
ernment hag been drawn to g report
to this effect which hag appeared in a
section of the Press recently, Govern-
ment are not aware of any specific
offer on this subject having been made
for any agreement being reached by
the Canadian Oilseeds Industry with
the Indian Vanaspati manufacturers.
The refining losses with regard to the
processing of Crude Rapeseed Oil are
dependent on the quality of oll impor-
ted and so processed.

Excise on Petrol

6229. SHRI DURGA CHAND: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE be pleased
to state:

(a) whether there is any proposal
under Government consideration to re-
duce excise on petrol for consumers;

(b) if so, what are the details
thereof;

{c) if not, what
therefor;

(d) what is the increase in excise
during the last five years;

(e) whether it is a fact that small
consumers like motorcyclist and a

scooter owner have been adversely
affected by the excise;

(f) whether there is any proposal to
introduce levy on petrol for such con-
sumers;

(g) if so, the details thereof; and

(h) if not, in what way such consu~
mers are proposed to be assisted?

are the reasons

THE MINISTER OF STATE IN THE





